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Per Justice B.Panigrahi, VCs

The applicant has gquestioned the propristy of the orders
at Annexures-4 and 5 by which he has been repatriated and posted
in his original post. A further prayer has been made to allow him
to continue in his present post of P.Way Supervisor in the
construction division, Rayagada.
2% None appeafs for the applicant. However, Mr. Mishra, 14.
counsel appearing for the respondents has submitted that after
filing of this case the applicant has already joined in his new
assignment and, therefore, the application has become infructuous.
3. In order to ascertain the correctness of this submission,
we have gone through annexure-R2 to the reply which reveals that the
applicant has been released on the forenoon of 15,5.01 and the:eafter
he joined his new assignment,
4. In that view of the matter, the application is dismissed

being infructuous. No costs.

VICE‘qH% EgAN/Cg/// Vg Ci )

P’VI A
AN( )



